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 MAHARASHTRA ACT No. XXI OF 2026.

(First Published, after having received the assent of the Governor in the 
“Maharashtra Government Gazette”, on the 15th April 2026.)

An act further to amend the Mumbai Municipal Corporation Act and to  
re-enact certain rules relating to fixation of capital value, levy and collection 

of property tax with retrospective effect.

WHEREAS it is expedient further to amend the Mumbai Municipal 
Corporation Act and to re-enact certain rules relating to fixation of capital value, 
levy and collection of property tax with retrospective effect, made under section 
154 of the said Act and to make certain validating provisions thereof, for the 
purposes hereinafter appearing ; it is hereby enacted in the Seventy-seventh 
Year of the Republic of India, as follows :—

1.  This Act may be called the Mumbai Municipal Corporation 
(Amendment, Re-enactment of Capital Value Rules with retrospective effect 
and Validation) Act, 2026.

III of 
1888.

Short title.
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प्रााधि�कृृत प्रकााशन

महाारााष्ट्र वि�धाानमंंडळााचेे अधि�नि�यम व रााज्यपाालांं�नीी प्रख्याापि�त केेलेेलेे अध्याादेेश व केेलेेलेे  
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation in 
English of the Mumbai Municipal Corporation (Amendment, Re-enactment of Capital Value Rules 
with retrospective effect and Validation ) Act, 2026 (Mah. Act No. XXI of 2026), is hereby published 
under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

SATISH WAGHOLE,
Secretary (Legislation) to Government,

Law and Judiciary Department.
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2.  In section 154 of the Mumbai Municipal Corporation Act (hereinafter 
referred to as “the principal Act”), for sub-sections (1A) and (1B), the following 
sub-sections shall be substituted and shall be deemed to have been substituted 
with effect from 1st April 2010, namely :—

“(1A) In order to fix the capital value of any land or building or part 
thereof assessable to a property tax, the Commissioner shall have regard 
to value of land or building and the factors specified as follows :—

(I) Value of land or building.—

(a) In case of land, the average rates of any land as indicated 
in the Annual Statement of Rates, for the time being in force, 
published under the Maharashtra Stamp (Determination of 
True Market Value of Property) Rules, 1995, framed under the 
provisions of the Maharashtra Stamp Act (hereinafter referred 
to as “Annual Statement of Rates”), as a base rate; and

(b) In case of building, average rates of any building as 
indicated in the Annual Statement of Rates for the time being 
in force, as a base rate:

Provided that, where the Annual Statement of Rates does not 
indicate value of any properties in any particular area wherein a 
land or building in respect of which capital value is required to 
be determined is situated, or in case such Annual Statement of 
Rates is not prepared or available, the Commissioner shall, in 
order to fix capital value of such land or building or part thereof 
as per the provisions of this sub-section, consider market value of 
such land or building in place of average rate of land or building 
in the Annual Statement of Rates, as a base rate; and

(II) Factors.—

(a) In case of land,—

(i) the nature and type of the land;

(ii) area of land;

(iii) user category, such as (i) industrial, (ii) residential, 
(iii) commercial and any other user categories not covered 
by any of the above categories; or

(iv) any other factors as may be prescribed by rules 
made under sub-section (1B).

(b) In case of building,—

(i) the nature, type and structure of the building;

(ii) built-up area of the building for the period 
commencing from the 1st April 2010 to 31st March 2015 
and carpet area of building from 1st April 2015; 

(iii) user category, such as, (i) residential, (ii) commercial 
(shops or the like), (iii) offices, (iv) hotels (upto 4 stars), 
(v) hotels (more than 4 stars), (vi) banks, (vii) industries 
and factories, (viii) school and college building or building 
used for educational purposes, (ix) malls, and (x) any other 
user categories of building not covered by any of the above 
categories;
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(iv) age of the building; or

(v) any other factors as may be prescribed by rules made 
under sub-section (1B).

(1B) The Commissioner shall, either prospectively or retrospectively, 
with the approval of the Standing Committee, frame such rules to prescribe 
details of categories of land or building or any other factors of land or 
building, weightage by multiplication to be assigned to various such factors, 
formula for fixation of capital value of land or building or part thereof 
and any other matters for the purposes of fixing the capital value under 
sub-section (1A).”.

3.  (1) Notwithstanding anything contained in any judgement, decree or 
order of any court, the Factors and Categories of Users of Buildings and Lands 
(Assignment of Weightages by Multiplication) Fixation of Capital Value Rules, 
2010 (hereinafter referred to as “the Capital Value Rules, 2010”), shall be 
deemed to have been duly and validly made with retrospective effect from the 
1st April 2010 and shall be deemed to be operative at all material times, as if 
they had been made in accordance with law by the Commissioner under sub-
sections (1A) and (1B) of section 154 of the principal Act, as amended by this Act.

(2) The Capital Value Rules, 2010 shall be amended and shall be deemed to 
have been amended with effect from the 1st April 2010, as follows, namely :—

(a) In rule 2 of the Capital Value Rules, 2010,—

(i) after clause (a), the following clause shall be inserted, 
namely :—

“(a-1) “Annual Statement of Rates” means the Annual 
Statement of Rates for the time being in force published under 
the Maharashtra Stamp (Determination of True Market Value 
of Property) Rules, 1995 framed under the provisions of the 
Maharashtra Stamp Act;”;

(ii) clause (h) shall be deleted;

(iii) in clause (i), for the words “the Ready Reckoner”, the words 
“the Annual Statement of Rates” shall be substituted.

(b) In rule 13 of the Capital Value Rules, 2010, for the words “the 
Ready Reckoner”, the words “the Annual Statement of Rates” shall be 
substituted.

(c) In rule 18 of the Capital Value Rules, 2010, for the words, “the 
Ready Reckoner” at both the places where they occur, the words “the 
Annual Statement of Rates” shall be substituted.

(d) Rules 20 and 22 of the Capital Value Rules, 2010 shall be deleted.

(3) Notwithstanding anything contained in any judgement, decree or 
order of any court, rule 21 of the Capital Value Rules, 2010 shall be deemed to 
have been duly and validly re-enacted, with certain modifications, and shall 
be deemed never to have been ceased to have effect, and shall continue to be in 
force from the 1st April 2010, as follows, namely :—

“For rule 21 of the Capital Value Rules, 2010, the following rule shall 
be substituted, namely :—

Amendment 
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“21.  Capital value of open land or building or part thereof.— The 
Capital value of open land or building or part thereof shall be fixed 
under the provisions of sub-sections (1A) and (1B) of section 154 of 
the Act and these rules, in the following manner, namely :—

(1) Capital value (CV) of open land.—

Average rate of open land as per Annual Statement 
of Rates (Base Rate -BR) X weightage by multiplication as 
per User Category (UC) (Part I of Schedule ‘A’) X Area of 
Land (AL).

CV = BR x UC x AL

(2) Capital value (CV) of building.—

Average rate of building as per the Annual Statement 
of Rates (Base Rate -BR) X weightage by multiplication as 
per User Category (UC) (Parts II, III, or as the case may 
be, IV of Schedule ‘A’) X weightage by multiplication as per 
the Nature and Type of Building (NTB) (Schedule ‘B’) X 
weightage by multiplication on account of Age of Building 
(AF) (Schedule ‘C’) X weightage by multiplication on account 
of Floor Factor (FF) (Schedule ‘D’) X Built-up Area (BA). 
CV=BR x UC x NTB x AF x FF x BA” ”.

4.  (1) Notwithstanding  anything  contained  in  any judgement, decree 
or order of any court, the Factors and Categories of Users of Buildings of 
Lands (Assignment of Weightages by Multiplication) Fixation of Capital Value 
Rules, 2015 (hereinafter referred to as “the Capital Value Rules, 2015”), shall 
be amended and shall be deemed to have been amended with effect from the 
1st April 2015, as follows, namely :—

(a) In rule 2 of the Capital Value Rules, 2015,—

(i) after clause (a), the following clause shall be inserted, 
namely :—

“(a-1) “Annual Statement of Rates” means the Annual Statement 
of Rates for the time being in force published under the Maharashtra 
Stamp (Determination of  True Market Value of Property) Rules, 1995 
framed under the provisions of the Maharashtra Stamp Act;”;

(ii) clause (h) shall be deleted;

(iii) in clause (i), for the words “the Ready Reckoner”, the words 
“the Annual Statement of Rates” shall be substituted.

(b) In rule 13 of the Capital Value Rules, 2015, for the words “the 
Ready Reckoner”, the words “the Annual Statement of Rates” shall be 
substituted. 

(c) Rules 20 and 22 of the Capital Value Rules, 2015 shall be deleted.

(2) Notwithstanding anything contained in any judgement, decree or 
order of any court, rule 21 of the Capital Value Rules, 2015 shall be deemed to 
have been duly and validly re-enacted, with certain modifications, and shall 
be deemed never to have been ceased to have effect, and shall continue to be in 
force from the 1st April 2015, as follows, namely :—

“For rule 21 of the Capital Value Rules, 2015, the following rule shall 
be substituted, namely :—

“21. Capital value of open land or building or part thereof.—The 
Capital value of open land or building or part thereof shall be fixed 

Amendment 
of Capital 

Value Rules, 
2015 and 

re-enactment 
of rule 21 

thereof, with 
retrospective 

effect.

LX of 
1958.



	 महाराष्ट्रõ शासन रा असाधारण भाग आठ,  एप्रिल १५, २०२६/चैत्र २५, शके 	 5

under the provisions of sub-sections (1A) and (1B) of section 154 of 
the Act and these rules, in the following manner, namely :—

(1) Capital value (CV) of open land.—

Average rate of open land as per Annual Statement 
of Rates (Base Rate -BR) X weightage by multiplication as 
per User Category (UC) (Part I of Schedule ‘A’) X Area of 
Land (AL).

CV = BR x UC x AL

(2) Capital value (CV) of building.—

Average rate of building as per the Annual Statement 
of Rates (Base Rate -BR) X weightage by multiplication as 
per User Category (UC) (Parts II, III, or as the case may 
be, IV of Schedule ‘A’) X weightage by multiplication as per 
the Nature and Type of Building (NTB) (Schedule ‘B’) X 
weightage by multiplication on account of Age of Building 
(AF) (Schedule ‘C’) X weightage by multiplication on account 
of Floor Factor (FF) (Schedule ‘D’) X Carpet Area (CA).

CV=BR × UC × NTB × AF × FF × CA” ”.

5.  (1) Notwithstanding anything contained in the principal Act or rules 
made thereunder or any judgment, decree or order of any court, any property 
tax on capital value of land or building or part thereof or penalty assessed, 
levied, demanded, collected or reviewed by the Corporation or any of its officers 
or authorities; or any action taken or things done or purported to have been 
taken or done for assessing, levying, demanding, collecting or reviewing such 
property tax or penalty by the Corporation under the provisions of the principal 
Act, and the Capital Value Rules, 2010 and the Capital Value Rules, 2015 made 
thereunder, during the period commencing on the 1st April 2010 and ending on 
the date of commencement of the Mumbai Municipal Corporation (Amendment, 
Re- enactment of Capital Value Rules and Validation) Act, 2026 (hereinafter in 
this section referred to as “the Amendment Act”), shall be deemed to be and shall 
be deemed always to have been, duly and validly taken or done in accordance 
with the law as if the provisions of sub- sections (1A) and (1B) of section 154 of 
the principal Act and the said Rules, as amended by the Amendment Act, had 
been continuously in force at all material times and accordingly,—

(a) all actions taken or proceedings or things done by the Corporation 
or any of its officers or authorities in connection with assessment, levy, 
demand, collection or review of such property tax or penalty shall for all 
the purposes, be deemed to be and shall be deemed always to have been 
done or taken in accordance with the provisions of the principal Act and 
rules made thereunder;

(b) no suit or appeal or other proceedings shall lie or be maintainable 
or continued in any court or before any officer or authorities against 
the Corporation or any of its officers or authorities for the refund of any 
property taxes so levied and collected;

(c) no court or any other authority shall enforce any decree or order 
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directing the refund of any property taxes so levied and collected;

(d) any amount of property tax levied and collected in excess amount 
of property tax, if any, paid shall not be refunded and shall be adjusted 
against the amount of property tax due under the principal Act.

(2) For the removal of doubts, it is hereby declared that nothing in sub-
section (1) shall be construed as preventing person,—

(a) from questioning in accordance with the provisions of the principal 
Act and the rules framed thereunder, as amended by the Amendment Act, 
assessment, levy, demand, collection or review of property tax or penalty 
referred to in sub-section (1);

(b) from claiming refund of any property tax paid by him in excess of 
the amount due from him by way of property tax under the principal Act 
as amended by the Amendment Act;

(3) The excess amount of property tax paid if any, shall be adjusted against 
the property tax due.

6.  (1) If any difficulty arises in giving effect to the provisions of the 
principal Act, as amended by this Act, the State Government may, as occasion 
arises, by an order published in the Official Gazette, do anything, not inconsistent 
with the provisions of the principal Act, as amended by this Act, which appears 
to it to be necessary or expedient for the purposes of removing the difficulty:

Provided that, no such order shall be made after expiry of the period of 
two years from the date of commencement of this Act.

(2) Every order made under sub-section (1) shall be laid, as soon as may 
be, after it is issued, before each House of the State Legislature.
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